CENI RAL AUMINISTRATIVE T RIS UNaL
JA3ALPUR BENCH
J&B ALPUR

Oere Noe 798/2003

Japalpur this the 14th Day of November, 2003

HON'BLE SHRI SARWESHWAR JHA, MEMBER (&)
HON'SLE oHRI BHARAT BHUSH~N, MEMBER (J)

Su khram,

S/o0 shri GQuldb Rao,

Junior Technician Central Farm
Machinery Training and Testing
Institute,

Tractor Nager Budhni,

District Sehore,

R/o wuarter No. 27,

Tractor Nagar,

Budhni Sehore,

Madhya Pradesh., eses &Applicant

(By Advocate: shri s N, Giri)
Versus

1, Union of India
Throudh Secretary,
Ministry of Agriculture,
@vernment of Indie,
Krishi Mantralavya,
Krishi Bhawan,
New Delhi~110 CO1l.

2. The Director,
Central Farm Machinery Training
and Testing Institute,
Ministry of agriculture,
Tractor Nagar Post Office
Budhni District Sechore,
Madhya FPreadesh. «es Respondents

O RDER (Oral)

By Hon'ble shri Sarweshwar Jha, Member (&)s

Heard.

2e The applicent has preferred this O.a.
against his having not been granted promotion -

under Assured Career Progression sScheme (4CR)
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and has, accordingly, prayed that he may be
granted the Upper Grade scale or &CP under
the ACP Scheme on completion of twelve years
of service. The applicant has also submitted
that the increment, which was withheld, may

be granted to hime

2e It is observed that the applicant,

who had joined the Respondents vide Ietter

of appointment dated the 11th Fepruary 1977
and who in the process has completed about
2% years of service, has not been ¢granted
upgradation under ~CP. It is also observed
that the Departmental proceedings had been
initiated against the applicant vide
Memorandum of the respondents dated 27th
february 2003 (Annexure A~1) . The charges
against the applicant are given at Pages
8 to 12 of the Original application. e
had been submitted by him
has further submitted that replyévide his
letter placed at annexure a2, after

having considered the métter, tne respondents

proposed penalty of withholding one increment
WeeeLe 1742003 Wi th cumulative effect, Fue

respondents have also sald in their order

dates 30 «342003 imposing tne said penalty

that the said penalty has been imposed on him

by taking @ humandtarian view of the matter.
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3e It is, however, observed that the
applicant was considered for upgradation in
meeting of the

the/Departmental Promotion Committee (DPC)

held on 23/24.4.2992, but he was not considered
suitable fogzand #CP, It is not clear from
the details given by the applicant in this Oa
whether and if so when he was considered &and
not granted the 1lst ~CP, On having Htan
asked to elaborate this, the learned ccunsel
have no further information to furnish, It is
observed from the statement mdde by the apglicant
that he has not been granted any upgradation
under the Assured Career Progression Scheme
(ACP) ¢~ £ar -« It is also dbserved that the
applicant has not preferred any representation
against the orders of the respondents dated

18 .6 2002 whereby he has been refused upcradation

under the aCP or against the penalty of withhclding

one increment vide the orders of the respondents
the

dated/3rd July 2993 (annexure «#=7) .

4o Under these circumstances and after
having heard the lecrned counsel for the applicant
and after having perused the materials on

record .carefully, we are of the considered
opinion that the applicant, having not
represented to the authorities cnd heving not

thus exhausted the departmental remedies availe

W aple to him, ' : may f£irst approach the Department
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-t 4 3=

with appropriate representation on the suject
anc should seek necessary relief as prayed for
by him in this Original Application. Wwe also
direct that, in order to facilitate agnhorsoriatc
consideration and disposal of the matten

a copy of this Original sapplication may
and

.

be made available to the respondents/wheinay be
treatkd as & representation of the applicant

and which will be considereu and daisposed of
by the Respondents by issuing & reasoned and
speaking order within a period of three months

from the date of receipt of & copy of this Oraer.

5 With this, this Original application
stands disposed of in terms of the above
directions.

shall be

6o There [ nc order as to Costs.
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